CORRECTION SLIP TO THE CIVIL MANUAL, 1986
No. 5

No P.0704/2011.—The Hon’ble Chief Justice and the Hon’ble Judges of the High
Court at Bombay under Articles 227 and 235 of the Constitution of India are
hereby pleased to direct that the following amendment be made in Paragraph 2 .
in Chapter I of Civil Manual, 1986, Volume I

Substitute the existing Paragraph 2 of Chapter I of the Civil Manual, 1986 as
amended by the High Court Notifications No. P.0704/2008,
dated 17th September 2008 and Corrigendum dated 24th March 2009 vide
Correction Slip No.84 :—

2 (i) In all Courts in the State of Maharashtra and Union Territories
of Daman and Diu and Dadra and Nagar Haveli, Silvassa, the Court
working hours shall be from 11.00 a.m. to 5.45 p.m. with 45 minutes recess
from 2.00 p.m. to 2.45 p.m.

(ii) The office working hours in all Courts in the State of Maharashtra
and Union Territories of Daman and Diu and Dadra and Nagar Haveli,
Silvassa, shall be from 10.30 a.m. to 6.00 p.m. with 30 minutes recess for
Staff as per the time slot to be determined by the Principal District Judge/
Principal Judge of the Court.

(iii) In the District Courts and Courts under their control, in the State
of Goa, the Court working hours shall be from 10.00 a.m. to 5.30 p.m. with
one and half hour recess from 1.00 p.m. to 2.30 p.m.

(iv) The office working hours in the District Courts and Courts under
their control in the State of Goa, shall be from 9.30 a.m. to 5.30 p.m. with
one hour recess from 1.00 p.m. to 2.00 p.m.

(v) The Class IV employees in all Courts in the State of Maharashtra
and union Territories of Daman and Diu and Dadra and Nagar Haveli,
Silvassa shall work from 9.30 a.m. to 6.00 p.m. and in all Courts in the
State of Goa shall work from 9.00 a.m. to 5.30 p.m.

Vide High Court Notification No. 0704/2011, dated 9th November 2011, published in the
Maharashtra Government Gazette, Part IV-C, dated 1-7, December, 2011.
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